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SECTIONS. 
10. lIanager to have powers of owner and to receive rents 

and profits, 
to have powers of Collector for their recovery. 

11. Manager to pay therefrom- 
costs of management and repairs, 
Government revenue, kc., 
rent due to superior holder, 
allowance for maintenance and expenses of debtor and 

family, 
cost of improvements, 

Residue how disposed of. 

CHSPTBR IV. 

PROOF OF DEBTS AND SCHEME POR LIQUIDATION. 

12. Notice to claimants against debtor. 
Copies of notice to be exhibited. 

13. Claim to coiltail1 full particulars, 
Documents to be given up. 
Entries in books. 
Power to exclude documents not produced with claim. 

14. Claim not duly notified to be barred. 
Admission of claims within furtl:er ,period of six montlls. 

15, Determination of debts and llabllltles. 
16. Power to rank debts and to fix interest. 
17. Scheme for liquidation. 

Provisiolls of scheme. 
18. Proceedings of Commissioner on submission of scheme. 
19. Power to relinquish management. 

CHAPTER V. 

20. Effects of sanctioning scheme. 
21. Power t,o remove mortgagee ln possession. 
22. Power to inquire into conslderatlon given for leases. 
23. Power to lease. 
24. Power to raise money by mortgage or sale. 
25. Manager's receipt a discharge. 
26. Termination of management. 

Restoration of owner. 
27. Death 



















discharge thereof. 
17. When the total amount of the debts and Scheme for 

liabilities (including those due and incurred to Govern- "quidation' 

ment) has been finally determined, the manager shall 
prepare and submit to the Commissioner a schedule of 

agement, or with the aid of funds raised under the 
powers hereinafter conferred, or partly in one of such 
ways and partly in the other. 

such mays and partly in the other. 
18. The Commissioner may- ~roceed i i ig~  

o! Commia- (a )  as often as he thinks fit send back such scheme ,,,,,, ,,, 
to the manager for: revision, and direct him submission 
to make ' such further inquiry as may be ""hme* 

requisite for the proper preparition of the 
scheme, or 

( b )  sanction any liquidation-scheme, or any revised 
liquidation-scheme, submitted to him, either 
as it stands, or subject to such modifications 
as he may deem expedient. 

' .  On the iiatu so fixed-. 
















